
HEARING     THROUGH     VIDEO     CONFERENCING  

State Vs. Krishan  @  Kali 
FIR NO. 9 7 / 2 0 1 9

PS : Mahendra  Park
U/S 307 IPC&  25/27  &

30 Arms   Act.
27.05.2021

This is the application for interim  bail moved on behalf of 
accused.

  Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Sh. Yashvir  Singh,Ld. L A C  for the accused.

                         The interim bail is sought in terms of HPC guidelines. It is

submitted  that  the  case  of  accused  is  squarely  covered  under  the  HPC

guidelines dated 04.05.2021 as he has no previous involvement; and   he is

in  JC  since  08.03.2019,  hence,   It is prayed that accused be released on

bail. 

The  ld. APP has opposed the bail application on the merits of the case,

however,  it  is  conceded that   the  case  of  the   applicant  /accused is  squarely

covered under HPC guidelines dated 04.05.2021 and 11.05.2021.

Considering the fact that  accused is not previously involved in any other

matter and is in JC since  08.03.2019, since his case is squarely covered under the

HPC guidelines, accordingly, accused/applicant is  admitted to interim bail for

90 days from the date of his release subject to furnishing PB/SB in the sum of

Rs. 25,000/- to the satisfaction of concerned Jail Superintendent.

It is clarified that the present order of interim bail is passed without going
into the merits of the case or otherwise but in view of exigency as mentioned
above .

Applicant/accused   is admitted to bail  on  following conditions:

• Applicant/  accused    shall  download  the  ‘  ArogyaSetu

App’  on  his  mobile  phone  and   keep  the  ‘  location

settings’ of his mobile phone in ‘ ON’ condition 24 hours.



•  Applicant/ accused shall not leave NCR during this period.

• Applicant/accused shall  drop his  location  on the  Google

map so that his/her location is available to the investigating

officer  and  further  directed  not  to  change  the  mobile

number during this period.

• Applicant/accused shall mark his attendance telephonically

to  the  investigating  officer  on  every  7th day  during  the

period he is on interim bail; 

• Applicant/accused  shall  make  no  contact  with  the

prosecution witnesses; 

• Accused/applicant  shall  not  tamper with the evidence in

any manner  and shall not  try to  influence the witness

directly  or indirectly;

• Applicant/accused shall commit no offence whatsoever and

in the event of his being involved in any other case and

lodging of  FIR  or  DD entry  against  his,  the  State  shall

bring the same to the notice of the Court forthwith;  

• Applicant/accused  shall  follow  all  the  protocols  of  the

Government during the current scenario. 

• Applicant/ accused  shall  surrender  himself  in jail after

expiry of  interim bail.

Application is disposed of accordingly.

Copy of the order be sent to concerned Jail Superintendent. 

Copy of this order be sent  to  DLSA.

Let the digitally signed scanned order be uploaded as per rules. 

VANDANA 
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-05, 
NORTH DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

State Vs. Kalu Kumar  @   Ganesh
FIR NO. 6 6 / 2 0 2 0

PS : Jahangipuri
U/S 307 IPC 

27.05.2021

This is the application for interim  bail moved on behalf of 
accused.

  Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Sh. Yashvir  Singh,Ld. L A C  for the accused.

  The  interim  bail  is  sought  in  terms  of  HPC

guidelines. It is submitted that the case of accused is squarely covered under

the HPC guidelines dated 04.05.2021 as he has no previous involvement

and  he is  in  JC  since  19.02.2020 , hence it is prayed that accused be

released on bail. 

The  ld. APP has opposed the bail application on the merits of the case,

however,  it  is  conceded that   the  case  of  the   applicant  /accused is  squarely

covered under HPC guidelines dated 04.05.2021 and 11.05.2021.

Considering the fact that  accused is not previously involved in any other

matter and is in JC since 19.02.2020, since his case is squarely covered under the

HPC guidelines, accordingly, accused/applicant is  admitted to interim bail for

90 days from the date of his release subject to furnishing PB/SB in the sum of

Rs. 25,000/- to the satisfaction of concerned Jail Superintendent.

It is clarified that the present order of interim bail is passed without going
into the merits of the case or otherwise but in view of exigency as mentioned
above .

Applicant/accused  is admitted to bail  on  following conditions:

• Applicant/  accused    shall  download  the  ‘  ArogyaSetu

App’  on  his  mobile  phone  and   keep  the  ‘  location

settings’ of his mobile phone in ‘ ON’ condition 24 hours.

•  Applicant/ accused shall not leave NCR during this period.



• Applicant/accused shall  drop his  location  on the  Google

map so that his/her location is available to the investigating

officer  and  further  directed  not  to  change  the  mobile

number during this period.

• Applicant/accused shall mark his attendance telephonically

to  the  investigating  officer  on  every  7th day  during  the

period he is on interim bail; 

• Applicant/accused  shall  make  no  contact  with  the

prosecution witnesses; 

• Accused/applicant  shall  not  tamper with the evidence in

any manner  and shall not  try to  influence the witness

directly  or indirectly;

• Applicant/accused shall commit no offence whatsoever and

in the event of his being involved in any other case and

lodging of  FIR  or  DD entry  against  his,  the  State  shall

bring the same to the notice of the Court forthwith;  

• Applicant/accused  shall  follow  all  the  protocols  of  the

Government during the current scenario. 

• Applicant/ accused  shall  surrender  himself  in jail after

expiry of  interim bail.

Application is disposed of accordingly.

Copy of the order be sent to concerned Jail Superintendent. 

Copy of this order be sent to  DLSA.

Let the digitally signed scanned order be uploaded as per rules. 

VANDANA 
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-05, 
NORTH DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

 State Vs.   S u k h b i r  
      RC 220/2016  e 0022/CBI/EO-  

11 EOV-V
U/s 20  r/w 8 &   29 of  NDPS  Act.

This is the application for interim bail moved on behalf of 
accused/applicant.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Sh. Devender  Mor, Ld. Defence Counsel for the 

accused.

Reply  not  received.

           It   is submitted  by the  ld. Defence counsel 

that   accused  is  running  unwell  in jail.

Le t  report  be  called  from jail  Supdt. regarding 

medical condition of  accused/ applicant for next  

date of hearing. 

IO is also directed to  file  reply to the  bail 

application  for next  date of hearing.

Put up on 29.05.2021.

Copy of this order be sent to Jail Superintendent.

Copy  of this order be sent to  DLSA.

Let the digitally signed scanned order be uploaded

as per rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING      

 State Vs.  Amit  Chella  

FIR  NO.428/2019

P S .  S . P . B a d l i

U / s  3 9 2 / 3 9 7 / 4 1 1   / 3 4  I P C .

This is the application for  release of  accused on personal 
bond .
Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Sh. R.K.Gupta, Ld. Defence Counsel for the 

accused.

           It   is submitted  by the  ld. Defence counsel  

that   accused  was  granted bail   on  16.10.2020  on

furnishing  personal bond of  Rs. 15,000/-   with one

surety in the like  amount.  It  is  further  submitted 

that    in the  pandemic  situation, accused  could not

furnish  surety and he  is  still in JC, hence, prayer  

is made to release the  accused on personal  bond. 

Heard.

Considering  the  submission  and the present 

situation,  request is allowed  and  accordingly it is   

order that  accused be released  on furnishing  

personal bond   to  the satisfaction of jail supdt. 

concerns. Rest of the  terms of the  order     dt.  

16.10.2020 shall remained stayed.

The  application is disposed of  accordingly.

Copy of this order be sent to Jail Superintendent.

Copy of this order  be sent to  DLSA.

Let the digitally signed scanned order be uploaded

as per rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING      

 State Vs.   S u k h b i r    &  O r s .
      RC 220/2016  e 0022/CBI/EO-  

11 EOV-V
U/s 8/   2/  29 NDPS Act.  

This is the application for interim bail moved on behalf of 
accused/applicants Prem & Gurmeeto.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Ms. Shalini  Sinha, Ld.  P r o x y  c o u n s e l  f o r   

S h .  R a j i v   M o h a n  l d . Defence Counsel for 

the accused persons.

Reply  not  received.

           It   is submitted  by the  ld. Defence counsel 

that  marriage of  daughter  of   accused persons  is 

to be performed  and hence, interim bail be granted 

to the  accused/applicants.

IO   is directed to  verify the  fact regarding 

marriage  of  daughter of  accused/ applicants for 

next  date of hearing. 

IO is also directed to  file  reply to the  bail 

application  for next  date of hearing.

Put up  for filing  reply  as well  as  verification

report  on 29.05.2021.

Copy of this order be sent to Jail Superintendent.

Copy of this order be sent to  DLSA.

Let the digitally signed scanned order be uploaded

as per rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

 State Vs.    P u n e e t   S h a r m a
FIR NO. Not  known

PS :  Model Town
 U/S:                  Not  known.

This is the application for anticipatory  bail moved on 
behalf of accused/applicant.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Sh. A.K.Pandey, Ld. Defence Counsel for the 

accused.

Ms.  Himanshi  Sharma  complainant  in person 

through  VC.

Ms. Apoorva  Malhotra Advocate  for  complainant.

Reply  received 

At  request, cop y  of reply  be  supplied to the ld. 

Counsel for  applicant/ accused 

During arguments, it is  prayed  by Ld. Defence Counsel 

that the present application be dismissed as withdrawn.

At request of ld. Defence counsel, present application

is dismissed as withdrawn.

Let the digitally signed scanned order be uploaded

as per rules.

Copy of this order be sent to  DLSA.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

27.05.2021

 State Vs.   Furman
FIR NO. 374/2020

PS : Jahngirpuri
 U/S: 392/397/34 IPC & 25 27/54/59

Arms  Act.

This is the second application for regular bail moved on 
behalf of accused/applicant.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Sh. Surya  Bhan  Dinkar, Ld. Defence Counsel for 

the accused.

IO/SI Shiv  Kumar is present through VC.

During   the course  of  arguments, it is  prayed by Ld. 

Defence Counsel that the present application be dismissed as 

withdrawn.

At request of ld. Defence counsel, present application

is dismissed as withdrawn.

Let the digitally signed scanned order be uploaded

as per rules.

Copy of this order be sent to  DLSA.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

27.05.2021

 State Vs.   Gagan
FIR NO. 59/2019

PS : Jahngirpuri
 U/S: 341/323/336/34 IPC & 25/27

Arms  Act.

This is an application for regular bail moved on behalf of 
accused/applicant.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

                              Ld. Defence Counsel for the accused.

                              No  reply received  from IO regarding  role  of  

accused  as per   direction passed vide order  dt. 20.05.2021.

                        IO  is directed  to file  the report  to clarify  the role   of 

accused/ applicant.

                         IO is   also directed to   file   report   as  well  as  to 

ensure the  presence of   victim  on next  date  of  hearing .

                         Put  up on  29.05.2021.

Let the digitally signed scanned order be uploaded

as per rules.

Copy of this order be sent to  DLSA.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

27.05.2021

 State Vs.   Vijender  @  Ravinder
FIR NO. 624/2020

PS : Bhalswa Dairy
 U/S:363/366/376 IPC   & 6 POCSO

Act.

This is  an application for   interim  bail moved on behalf of 
accused/applicant.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

                             Ld. Defence Counsel for the accused.

                              Reply received  from IO .

                              Complaint/ victim not present.

Let  report  be  called  from  jail regarding   

the custody period  of  accused in jail.

                         IO is directed to  to ensure the  presence of   

complainant/victim  on next  date  of  hearing .

                         Put  up on  29.05.2021.

Let the digitally signed scanned order be uploaded

as per rules.

Copy of this order be sent to  DLSA.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

27.05.2021

 State Vs.Pardeep  Sharma
FIR NO.69/2018

PS : Adarsh Nagar
 U/S:

302/498A/201/34 IPC

This is the application for interim bail moved on behalf of 
accused.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

                  N o n e  i s  p r e s e n t  for the   accused. 

 As none is  present  on  behalf  on behalf  of 

applicant/ accused  despite  repeated calls, hence  matter is  adjourned.

Put  up on  01.06.2021.

Copy of this order be sent to  DLSA.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

27.05.2021
 

State Vs. Govinda
FIR NO.526/2019

PS : Jahagirpuri
 U/S:

302/323 /34 IPC  &  25  /27
Arms Act.

This is the application for  interim  bail moved on behalf 
of accused.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

                  N o n e  i s  p r e s e n t  for the   accused.

As none is  present  on  behalf  on behalf  of 

applicant/ accused  despite  repeated calls, hence, matter is adjourned.

Put  up on  01.06.2021.

Copy of this order be sent to  DLSA.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,

NORTH  DISTRICT,ROHINI 

COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

27.05.2021

 State Vs.Vikram Singh
FIR NO.511/201

PS :Bhalswa  Dairy
 U/S:

498A/304 B IPC

This is the application for interim bail moved on behalf of 
accused.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Sh. Vivek Shokeen Advocate ( LAC) for  

applicant/ accused.

Reply  not received  from the  IO.

Report  from jail also not received.

Let  report  be  called  from  jail regarding   

the custody period  of  accused in jail.

    IO  is also directed t o file  the detailed 

reply to the bail application for next  date of

hearing .

Put  up on  01.06.2021.

Copy of this order be sent to Jail Superintendent.

Copy of this order be sent to  DLSA.

Let the digitally signed scanned order be uploaded as per 

rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,

NORTH  DISTRICT,ROHINI 

COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

27.05.2021

 State Vs. Ravi
FIR NO.118/2019
PS : S.P.Badli

 U/S:
365/392/397 /411 34 IPC &

25/27  Arms Act

This is the application for interim  bail moved on behalf of
accused.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Sh. Vivek Shokeen Advocate  for  applicant/

accused.

Reply  not received from the  IO.

Report  from jail also not received.

Let  report  be  called  from  jail regarding   

the custody period  of  accused in jail.

    IO  is also directed t o file  the detailed 

reply to the bail application for next  date of

hearing .

Put  up on  01.06.2021.

Copy of this order be sent to Jail Superintendent.

Copy of this order be sent to  DLSA.

Let the digitally signed scanned order be uploaded

as per rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,

NORTH  DISTRICT,ROHINI 

COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

 State Vs. Shahrukh
FIR NO. 517/2020

PS : Adarsh Nagar
 U/S:                 307/34  IPC

This is the application for interim  bail moved on behalf of
accused.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Sh. Vivek Shokeen Advocate (LAC)  for  

applicant/ accused.

During  the course of arguments, it is  prayed by Ld. 

Defence Counsel that the present application be dismissed as 

withdrawn.

At request of ld. Defence counsel, present application

is dismissed as withdrawn.

Copy of this order be sent to  DLSA.

Let the digitally signed scanned order be uploaded

as per rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

 State Vs. Surjeet Kumar@ Gujjar
FIR NO. 438/2019

PS :S.P.Badli
 U/S:                 307 IPC  & 25  Arms

act.

This is the application for interim  bail moved on behalf of
accused.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Sh. Ravi Soni Advocate  for  applicant/ 

accused.

Reply  not received from  IO.

Report  from jail also not received.

Let  report  be  called  from  jail regarding   

the custody period  of  accused in jail.

    IO  is also directed t o file  the detailed 

reply to the bail application for next  date of

hearing .

Put  up on  01.06.2021.

Copy of this order be sent to Jail Superintendent.

Copy of this order be sent to  DLSA.

           Let the digitally signed scanned order be uploaded as

per rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

 State Vs. Shoaib
FIR NO.498/2018

PS : Mahen dra  Park
 U/S:               302/34 IPC.

This is the application for interim  bail moved on behalf of
accused.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Sh. Vijay Kumar Advocate  for  applicant/ 

accused.

Reply  not received from IO.

Report  from jail also not received.

Let  report  be  called  from  jail regarding   

the custody period  of  accused in jail.

    IO  is also directed t o file  the detailed 

reply to the bail application for next  date of

hearing .

Put  up on  31.05.2021.

Copy of this order be sent to Jail Superintendent.

Copy of this order be sent to  DLSA.

           Let the digitally signed scanned order be uploaded as 

per rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

 State Vs. Ankit 
FIR NO. 498/2018

PS :Mahendra Park
 U/S: 302/34  IPC

This is the application for interim  bail moved on behalf of
accused.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Sh. Vijay Kumar Advocate  for  applicant/ 

accused.

Reply  not received.

Report  from jail also not received.

Let  report  be  called  from  jail regarding   

the custody period  of  accused in jail.

    IO  is also directed t o file  the detailed 

reply to the bail application for next  date of

hearing .

Put  up on  31.05.2021.

Copy of this order be sent to Jail Superintendent.

Copy of this order be sent to  DLSA.

           Let the digitally signed scanned order be uploaded as 

per rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

 State Vs.  Vishal   @ Amir
FIR NO. 124/2021

PS :Adrsh Nagar
 U/S:    392/411/34 IPC

This is the application for regular   bail moved on behalf 
of accused.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Sh.  Suraj Prakash  Sharma  Advocate  for  

applicant/ accused.

Reply  and Previous  involvement  report 

not  received  from IO.

    IO  is   again directed t o file  the detailed

reply to the bail application  and  also  for   

filing   previous involvement report  for 

next  date of hearing .

Put  up on  29.05.2021.

Copy of this order be sent to Jail Superintendent.

Copy of this order be sent to  DLSA.

           Let the digitally signed scanned order be uploaded as 

per rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

 State Vs.  Rizwan@  Shahrukh
FIR NO.514/2018

PS :Jahangirpuri
U/S: 302/392/365/396/201/397/412/120-B/34 IPC.

This is the application for interim  bail moved on behalf of
accused.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Ld. Counsel   for  applicant/ accused.

Reply  not received from IO.

Report  from jail also not received.

Let  report  be  called  from  jail regarding   

the custody period  of  accused in jail.

    IO  is also directed t o file  the detailed 

reply to the bail application for next  date of

hearing .

Put  up on  31.05.2021.

Copy of this order be sent to Jail Superintendent.

       Copy of this order be sent to  DLSA.

           Let the digitally signed scanned order be uploaded as 

per rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

 State Vs.  Amaar @ Amir
FIR NO.514/2018

PS :Jahangirpuri
 U/S:                 363/376 IPC  & 6

POCSO Act.

This is the application for interim  bail moved on behalf of
accused.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

None  for  applicant/ accused.

Copy of  FIR   not  received.

IO / counsel for  applicant/ accused  is 

directed  to file  the  copy  of  FIR on next  

date  of hearing.

Put  up on  01.06.2021.

Copy of this order be sent to Jail Superintendent.

Copy of this order be sent to  DLSA.

           Let the digitally signed scanned order be uploaded as 

per rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

 State Vs.  Tulshi
                 FIR NO.95/2018

PS :Shahbad   Dairy
 U/S:    324/307/34 IPC

This is the application for  regular  bail moved on behalf of 
accused.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Sh. Sahib  Singh ld. Counsel for  

accused/applicant.

IO  is  present through VC.

Copy of  FIR    and bail order of  co-

accused  not  received.

        At  request , time given to the  Ld. 

counsel for  applicant/ accused   to file  the  

copy  of  FIR  and  bail order  of  co- 

accused  , if  any ,  through  whatsapp/ court

email on next  date  of hearing.

Put  up on  31.05.2021.

Copy of this order be sent to  DLSA.

           Let the digitally signed scanned order be uploaded as 

per rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

 State Vs.  Jitender Sharma
FIR NO.370/2021

PS :Jahangirpuri
 U/S:  420/188/120B/34  IPC  &
Sectionof  3  EPITEMITS  Act

This is the application for preponement moved on behalf 
of accused.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

 Sh. Rahul Sharma  Advocate  for  

applicant/ accused.

Copy of  FIR   not  received  as  per 

previous order.

At  request   of ld. Defence  counsel,  

further  time   is given  to him for placing 

on record   the  copy of  FIR   through court 

email.

Put  up on  28.05.2021.

Copy of this order be sent to  DLSA.

           Let the digitally signed scanned order be uploaded as 

per rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

 State Vs.  Sumit 
                    FIR NO.  48/2021

PS :Bhalswa  Dairy
 U/S:     307/506    IPC

This is the application for interim  bail moved on behalf of
accused.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

Sh. Brahma  Nand  Gupta  ld. Counsel for  

accused/applicant.

Report  received  regarding medical 

condition of  accused  from jail  dt. 

19.05.2021.

     At  request of ld. Defence counsel,  fresh

report be called  from  jail regarding 

medical condition of  accused  through 

court  email for  next  date of hearing.

     At  request  of ld. Defence counsel, copy 

of report  be  sent in advance to  him  

through whatsapp  or  email

Put  up on  01.06.2021.

Copy of this order be sent to Jail Superintendent.

Copy of this order be sent to  DLSA.

Let the digitally signed scanned order be uploaded

as per rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING     THROUGH     VIDEO     CONFERENCING  

 State Vs.  Pardeep Kumar 
FIR NO. 197/2018

PS :Model Town
 U/S:

392/395/394/397/482/411  /34 IPC.

This is the application for regular  bail moved on behalf of
accused.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

None  for  applicant/ accused.

Copy of  FIR   not  received  as  per 

previous order.

IO / counsel for  applicant/ accused  is 

directed  to file  the  copy  of  FIR on next  

date  of hearing.

Put  up on  01.06.2021.

Copy of this order be sent to  DLSA.

           Let the digitally signed scanned order be uploaded as 

per rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021





HEARING     THROUGH     VIDEO     CONFERENCING  

Criminal  Revision No. 70/2021
                   Rekha Puri  & Ors.  
Vs. State  of  NCT of  Delhi
          U/s 394 Cr.P.C.

This is   a  criminal revision   moved on behalf of appellant.

Present: Dr.Raj  Rani ,Ld. Special Additional Public 

Prosecutor for the State.

None for appellant.

None is present  on behalf of appellant 

despite  several calls.

Put  up on  31.05.2021.

           Copy of this order be sent to  DLSA.

           Let the digitally signed scanned order be uploaded as 

per rules.

(VANDANA)
VACATION JUDGE

ADDITIONAL SESSIONS JUDGE-03,
NORTH  DISTRICT,ROHINI 
COURTS, DELHI/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Sharavan Kumar @ Lucky
Misc. Crl. No. 136/21
PS Bhalswa Dairy 
U/s. 302/307/34 IPC and 27 Arms Act 

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. F.K. Jha, Ld. Counsel for the accused / applicant.

Neither detailed reply nor previous involvement report filed by

the IO. 

No  report  from  the  Jail  superintendent  regarding  custody

period of the accused / applicant has been received.

Apart from the above, no explanation received with respect to

the  show  cause  notice  which  was  issued  vide  order  dated

25.05.2021. In these circumstances,  I  deem it  appropriate to

issue notice to the DCP concerned to look into the matter and

seek explanation from the  IO concerned as  to  why detailed

reply  not  filed  regarding  the  bail  application  and  previous

involvement of the accused / applicant by him till date, despite

various orders.

In  the  reply  received  from  the  jail  superintendent,  details

pertaining to the case of the accused has been sought  for filing

report regarding custody period.

To  this,  it  is  submitted  by  Ld.  Counsel  for  the  accused  /

applicant that as per report, reply from the jail superintendent,

personal  details  of  the  accused  /  applicant  has  been  sought

which are as under:- Sharvan Kumar @ Lucky S/o sh. Radhey

Shyam,  r/o  D-140,  Gali  no.  10,  Mangal  Bazaar  road,



Shradhanand  Colony,  Bhalaswa  Dairy,  Delhi,  FIR  no.

164/2019 dated 30.03.2019 under section 302/307/34 IPC.

Let notice be issued to the jail superintendent concerned for

filing regarding the custody period of the accused / applicant

on next date of hearing.

Copy of the order be sent to jail superintendent as well as DCP

concerned. 

Put up for 29.05.2021.

         Let the digitally signed scanned order be uploaded as per rules.  

 (VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Sunita
FIR No. 70/19
PS Bhalswa Dairy 
U/s. 302/201 IPC

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. Yashveer Singh, Ld. LAC for the accused / applicant.

Previous involvement report not received.

Notice be issued to the IO to file report regarding the previous

involvement of the accused / applicant as well as report be also

called from Jail Superintended regarding custody period of the

accused / applicant for next date of hearing i.e. 29.05.2021.

Copy of this order be sent to Jail Superintendent.             

         Let the digitally signed scanned order be uploaded as per rules.  
                 

(VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Avtar Singh 
FIR No. e22945/20
PS Adarsh Nagar
U/s. 379/411 IPC

27.05.2021

This  is  an  application  for  grant  of  regular  bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. Mahesh Kumar, Ld. Counsel for the accused / applicant.

          It is submitted by Ld. Counsel for the accused / applicant that

he wants to withdraw the present bail application.

                 Heard.

                 In view of the submission of Ld. Counsel for the accused /

applicant,  the  present  bail  application  is  hereby  stands  dismissed  as

withdrawn. 

         Let the digitally signed scanned order be uploaded as per rules.  

            

(VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Sanjay @ Monkey
FIR No. 1439/14
PS Shahbad Dairy 
U/s. 302/34 IPC

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. S.P. Sharma, Ld. Counsel for the accused / applicant.

IO SI Praveen is present.

           Detailed reply be called from IO concerned as well as

report be also called from Jail Superintendent regarding custody period of

the accused / applicant for next date of hearing i.e. 28.05.2021.      

Copy of this order be sent to Jail Superintendent.             

         Let the digitally signed scanned order be uploaded as per rules.  
      

(VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Suraj Bhatia & Ors. 
FIR No. 526/19
PS Jahangir Puri
U/s. 302/323/34 IPC & 25/27 Arms Act 

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant Harish Bhatia through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. Pranav Bhatia, Ld. Counsel for the accused / applicant.

Verification report regarding medical condition of the wife of

the accused / applicant not received.

                      At this stage, it is submitted by Ld. Counsel for the accused /

applicant that he has also filed some other additional medical documents of

the wife of the accused / applicant. Let copy of the same be supplied to the

IO through whats app or mail for verifying all the documents and file the

verification report on 28.05.2021.

         Let the digitally signed scanned order be uploaded as per rules.  

            

(VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021

HEARING THROUGH VIDEO CONFERENCING 

State Vs.  Sanjay Kumar
FIR No. 758/19
PS S.P. Badli
U/s. 392/394/397/458/380/411/34 IPC

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the



accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. Himanshu Saxena, Ld. Counsel for the accused / applicant.

Copy of FIR not furnished.

Notice be issued to the IO to furnish the copy of FIR on next

date of hearing  through whats app or mail on 29.05.2021.

Let notice be issued to the jail Superintendent regarding the

custody period of the accused / applicant as well as report be

also  called  from  the  IO  concerned  regarding  the  previous

involvement for next date of hearing i.e. 29.05.2021.

Copy of this order be sent to Jail Superintendent.             

         Let the digitally signed scanned order be uploaded as per rules.  

            

(VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021

HEARING THROUGH VIDEO CONFERENCING 
State Vs. Dharambir & Ors. 
FIR No. 549/17
PS S.P. Badli 
U/s. 302/307/34 IPC

27.05.2021

This is an application for extension of interim bail moved on behalf of the

accused / applicant Dharambir through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. Rishi Pal Singh, Ld. Counsel for the accused / applicant.

No report received regarding the previous involvement of the

accused / applicant.



Let notice be issued to the jail Superintendent regarding the

custody period of the accused / applicant as well as report be

also  called  from  the  IO  concerned  regarding  the  previous

involvement for next date of hearing i..e 03.06.2021.

Meanwhile, interim bail is continued till next date of hearing.

Copy of this order be sent to Jail Superintendent.             

         Let the digitally signed scanned order be uploaded as per rules.     
(VANDANA)

VACATION JUDGE
ASJ-05 (POCSO) (North)

Rohini Courts: Delhi/27.05.2021

HEARING THROUGH VIDEO CONFERENCING 

State Vs. Ravi Rana
FIR No. 549/17
PS S.P. Badli 
U/s. 302/307/34 IPC

27.05.2021

This is an application for extension of interim bail moved on behalf of the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. Rishi Pal Singh, Ld. Counsel for the accused / applicant.

Let notice be issued to the jail Superintendent regarding the

custody period of the accused / applicant as well as report of

the medical condition of the accused / applicant be also called

for next date of hearing i.e. 03.06.2021.

Meanwhile, interim bail is continued till next date of hearing.

Copy of this order be sent to Jail Superintendent.             

         Let the digitally signed scanned order be uploaded as per rules.  

            

(VANDANA)



VACATION JUDGE
ASJ-05 (POCSO) (North)

Rohini Courts: Delhi/27.05.2021
HEARING THROUGH VIDEO CONFERENCING 

State Vs. Rohit Paswan
FIR No. 233/
PS Jahangir Puri
U/s. 370 IPC, 75/79 JJ Act, 3/14 Child Labour Act and 16/17/18 Bonded
Labour Act  

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. Gautam Raj, Ld. Counsel for the accused / applicant.

IO is present.

Reply to the bail application received.                    

                  At request of Ld. Counsel for the accused / applicant, matter is

adjourned for 31.05.2021. 

         Let the digitally signed scanned order be uploaded as per rules.  

(VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Md. Jamshed
FIR No. 233/21
PS Jahangir Puri
U/s. 75/79 JJ Act, 3/14 CLRA, 370 IPC and 16/17/18 BLF Act  

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. Satya Prakash, Ld. Counsel for the accused / applicant.

IO is present.

Reply to the bail application received.                    

                  It is submitted by Ld. Counsel for the accused / applicant that he

wants to withdraw the present bail application.

                 Heard.

                 In view of the submission of Ld. Counsel for the accused /

applicant,  the  present  bail  application  is  hereby  stands  dismissed  as

withdrawn. 

         Let the digitally signed scanned order be uploaded as per rules.  

(VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Amir Ali
FIR No. 788/20
PS Adarsh Nagar
U/s. 363/376 IPC and 6 POCSO Act  

27.05.2021

This  is  an  application  for  grant  of  regular  bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    None.

Let notice be issued to the IO to file reply to the above said

application with direction to ensure the presence of the victim through VC

on next date of hearing i.e. 01.06.2021.

                  Let report be called from jail superintendent regarding custody

period of the accused / applicant for next date of hearing.

Copy of this order be sent to Jail Superintendent.             

         Let the digitally signed scanned order be uploaded as per rules.  
              

            

 (VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs.  Anwar
FIR No. 27/15
PS S.P. Badli

U/s. 302/201/120 B/34 IPC

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

                     None for accused / applicant.

Notice  be  issued  to  the  IO  as  well  as  Ld.  Counsel  for  the

accused /  applicant  to  furnish  the  copy of  FIR on next  date  of  hearing

through whats app or mail on 01.06.2021.

         Let the digitally signed scanned order be uploaded as per rules.  

                

(VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs.  Sandeep
FIR No. 493/20
PS S.P. Badli 
U/s. 307/323/34 IPC

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

                     None for accused / applicant.

Notice  be  issued  to  the  IO  as  well  as  Ld.  Counsel  for  the

accused /  applicant  to  furnish  the  copy of  FIR on next  date  of  hearing

through whats app or mail on 01.06.2021.

         Let the digitally signed scanned order be uploaded as per rules.  

                

(VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Akshay 
FIR No. 401/18
PS Jahangir Puri
U/s. 307/34 IPC  and 25 Arms Act 

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. Vivek Shokeen, Ld. LAC for the accused / applicant.

The interim bail  is  sought in terms of HPC guidelines.  It  is

submitted  that  the  case  of  accused  is  squarely  covered  under  the  HPC

guidelines dated 04.05.2021 as he has no previous involvement; and he is in

JC since 08.09.2018, hence, it is prayed that accused be released on bail. 

The  ld. APP has opposed the bail application on the merits of the

case, however, it is conceded that  the case of the  applicant /accused is

squarely covered under HPC guidelines dated 04.05.2021 and 11.05.2021.

Considering the fact that  accused is not previously involved in any

other  matter  and  is  in  JC since  08.09.2018  ,  since  his  case  is  squarely

covered  under  the  HPC  guidelines,  accordingly,  accused/applicant  is

admitted to interim bail for 90 days from the date of his release subject

to furnishing personal bond in the sum of Rs. 30,000/- to the satisfaction of

concerned Jail Superintendent.

It is clarified that the present order of interim bail is passed without

going into the merits of the case or otherwise but in view of exigency as

mentioned above.

                 Applicant/accused Akshay is admitted to bail  on  following

conditions: 

1.          Applicant/ accused   shall download the ‘ ArogyaSetu App’  on his

mobile phone and  keep the ‘  location settings’ of his mobile phone in ‘



ON’ condition 24 hours. 

2.          Applicant/ accused shall not leave NCR during this period.   

3.        Applicant/accused shall keep his mobile on at all times;  

4.        Applicant/accused shall drop his location on the Google map so that

her location is available to the investigating officer and further directed

not  to  change  the  mobile  number  during  this  period   (as  per  new

guidelines  of  HPC  of  Hon’ble  High  Court  vide  minutes  dated

11.05.2021)…. 

5.        Applicant/accused shall mark his attendance telephonically  to the

investigating officer on every 7th day during the period he is on interim bail;

6.        Applicant/accused  shall  make  no  contact  with  the  prosecution

witnesses;  

7. That the accused / applicant shall not tamper with the evidence in any

manner and shall not try to influence the witnesses directly or indirectly ;

8.            Applicant/accused shall commit no offence whatsoever and in the

event of his being involved in any other case and lodging of FIR or DD

entry against his, the State shall bring the same to the notice of the Court

forthwith;   

9.             The interim bail does not entitle the applicant/accused to claim

bail/relief on merits of the case;  

10.         In case the report of IO will find contrary to the affidavit, the bail

of the applicant/accused is liable to be cancelled.   

11.       Applicant/accused shall follow all the protocols of the Government

during the current scenario.  

12.  Applicant/accused is directed not to threat the complainant/witnesses in

any manner and shall not come in the vicinity of the complainant/witnesses.

13. That he shall surrender himself after expiry of interim bail. 

 
Application is disposed off accordingly.  
 
Copy of this order be sent to Jail Superintendent.             

         Let the digitally signed scanned order be uploaded as per rules.  



            

 (VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Arvind Kumar 
FIR No. 618/20
PS Adarsh Nagar
U/s. 392/397/34 IPC

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. Vivek Shokeen, Ld. Counsel for the accused / applicant.

Reply to the bail application received.

                     Report not received as per order dated 20.05.2021.

                     Let report regarding custody period of accused / applicant

from Jail superintendent be called for next date of hearing i.e. 31.05.2021.

Copy of this order be sent to Jail Superintendent.             

         Let the digitally signed scanned order be uploaded as per rules.  

            

(VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Ravi 
FIR No. 118/19
PS S.P. Badli
U/s. 365/392/397/411/34 IPC and 25/27 Arms Act 

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. Vivek Shokeen, Ld. LAC for the accused / applicant.

           The interim bail is sought in terms of HPC guidelines. It is

submitted  that  the  case  of  accused  is  squarely  covered  under  the  HPC

guidelines dated 04.05.2021 as he has no previous involvement; and he is in

JC since 08.03.2019, hence, it is prayed that accused be released on bail. 

The  ld. APP has opposed the bail application on the merits of the

case, however, it is conceded that  the case of the  applicant /accused is

squarely covered under HPC guidelines dated 04.05.2021 and 11.05.2021.

Considering the fact that  accused is not previously involved in any

other  matter  and  is  in  JC  since  08.03.2019,  since  his  case  is  squarely

covered  under  the  HPC  guidelines,  accordingly,  accused/applicant  is

admitted to interim bail for 90 days from the date of his release subject

to furnishing personal bond in the sum of Rs. 30,000/- to the satisfaction of

concerned Jail Superintendent.

It is clarified that the present order of interim bail is passed without

going into the merits of the case or otherwise but in view of exigency as

mentioned above.

                 Applicant/accused Ravi  is admitted to bail  on  following

conditions: 

1.          Applicant/ accused   shall download the ‘ ArogyaSetu App’  on his

mobile phone and  keep the ‘  location settings’ of his mobile phone in ‘

ON’ condition 24 hours. 



2.          Applicant/ accused shall not leave NCR during this period.   

3.        Applicant/accused shall keep his mobile on at all times;  

4.        Applicant/accused shall drop his location on the Google map so that

her location is available to the investigating officer and further directed

not  to  change  the  mobile  number  during  this  period   (as  per  new

guidelines  of  HPC  of  Hon’ble  High  Court  vide  minutes  dated

11.05.2021)…. 

5.        Applicant/accused shall mark his attendance telephonically  to the

investigating officer on every 7th day during the period he is on interim bail;

6.        Applicant/accused  shall  make  no  contact  with  the  prosecution

witnesses;  

7. That the accused / applicant shall not tamper with the evidence in any

manner and shall not try to influence the witnesses directly or indirectly ;

8.            Applicant/accused shall commit no offence whatsoever and in the

event of his being involved in any other case and lodging of FIR or DD

entry against his, the State shall bring the same to the notice of the Court

forthwith;   

9.             The interim bail does not entitle the applicant/accused to claim

bail/relief on merits of the case;  

10.         In case the report of IO will find contrary to the affidavit, the bail

of the applicant/accused is liable to be cancelled.   

11.       Applicant/accused shall follow all the protocols of the Government

during the current scenario.  

12.  Applicant/accused is directed not to threat the complainant/witnesses in

any manner and shall not come in the vicinity of the complainant/witnesses.

13. That he shall surrender himself after expiry of interim bail. 

 
Application is disposed off accordingly.  
 
Copy of this order be sent to Jail Superintendent.             

         Let the digitally signed scanned order be uploaded as per rules.  

  



(VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Akhilesh Kumar 
FIR No. 601/19
PS S.P. Badli 
U/s. 304B/498A/34 IPC

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.  

Ms. Urvashi Bhatia, Ld. Counsel for the accused / applicant.

Reply  to  the  bail  application  received,  but,  the  same is  not

legible.

                    Let fresh reply be called from the IO as well as report

regarding  custody  period  of  the  accused  /  applicant  from  the  Jail

Superintendent concerned for next date of hearing i.e. on 29.05.2021.

Copy of this order be sent to Jail Superintendent.             

         Let the digitally signed scanned order be uploaded as per rules.  

(VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING

State Vs. Nazir
FIR No. 654/20
PS Jahangir Puri
U/s. 25/54/59 Arms Act  

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh.  Kashmir  Singh,  Ld.  Counsel  for  the  accused  /

applicant.

Reply to the bail application received.

                    It is submitted by Ld. Counsel for the accused / applicant that

though  the  accused  /  applicant  has  involved  in  6  matters,  but,  he  was

granted bail in all matters except the present matter, hence, he is covered

under the guidelines of HPC.               However, Ld. Counsel for the

accused  /  applicant  submitted  that  during  the  pandemic  of  covid-19

situation,  he  is  unable  to  file  the  orders  regarding  the  bail,  which  was

granted to the accused / applicant, hence, he requests that the concerned IO

be  directed  to  file  the  bail  orders  which  was  granted  by  the  different

concerned courts to the accused / applicant.

                      At request of the Ld. Counsel for the accused / applicant, the

IO is directed to file the fresh report mentioning the status of the accused /

applicant in all the other matters as to whether he is on bail or not. 

                Detailed reply be also called from the Jail Superintendent

concerned to clarify the status of the accused / applicant whether he is on

bail in all the matters or not except the present matter.

                       Put up for 29.05.2021.

Copy of this order be sent to Jail Superintendent.             



         Let the digitally signed scanned order be uploaded as per rules.  

            

(VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Kapil @ Bona
FIR No. 555/18
PS Mahindra Park 
U/s. 302/34 IPC 

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. Avadh Narayan, Ld. Counsel for the accused / applicant.

IO SI Ravi Kant is present.

Reply to the bail application received.                    

                  It is submitted by Ld. Counsel for the accused / applicant that he

wants to withdraw the present bail application.

                 Heard.

                 In view of the submission of Ld. Counsel for the accused /

applicant,  the  present  bail  application  is  hereby  stands  dismissed  as

withdrawn. 

         Let the digitally signed scanned order be uploaded as per rules.  

(VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Karan Mehta 
FIR No. 86/20
PS Bhalswa Dairy 
U/s.  498A/304B IPC

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. Rajesh Juneja, Ld. Counsel for the accused / applicant.

Reply to the bail application received.

                    It is submitted by Ld. Counsel for the accused / applicant that

the  accused  i.e.  husband  of  the  deceased  has  been  running  in  JC since

06.02.2020. However, it is submitted by Ld. Special PP that in the report of

IO,  date  of  arrest  of  the  accused  /  applicant  has  been  mentioned  as

05.02.2021. Hence, in these circumstance, let fresh report be called from the

IO concerned as well as notice be also issued to the jail superintendent for

report regarding custody period of the accused / applicant in jail for next

date of hearing i.e. 29.05.2021.

Copy of this order be sent to Jail Superintendent.             

         Let the digitally signed scanned order be uploaded as per rules.  
                                                                        (VANDANA)

VACATION JUDGE
ASJ-05 (POCSO) (North)

Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Saimuddin
FIR No. 352/19
PS Jahangir Puri 
U/s. 366/376 IPC & 6 POCSO Act  

27.05.2021

This  is  an  application  for  grant  of  regular  bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

                     Ms. Rakhi Sharma, advocate from DCW.

                     Victim is not present. 

Sh. Vijay Kumar, Ld. Counsel for the accused / applicant.

Reply to the bail application received.

Let  notice  be  issued  to  the  IO with  direction  to  ensure  the

presence of the victim through VC on next date of hearing i.e. 01.06.2021.

                  At request of the Ld. Counsel for the accused / applicant, copy of

the  reply  to  the  bail  application  be  supplied  to  the Ld.  Counsel  for  the

accused / applicant through Whats app or mail.

                   Let notice be also issued to the jail superintendent regarding the

report of custody period of the accused / applicant.

                       Put up for 01.06.2021.       

Copy of this order be sent to Jail Superintendent.             

         Let the digitally signed scanned order be uploaded as per rules.  
     

 (VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Anil Kumar
FIR No. 212/18
PS Mahindra Park 
U/s. 498A/304B/34 IPC 

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. R.L. Saini, Ld. LAC for the accused / applicant.

IO is present.

The interim bail  is  sought in terms of HPC guidelines.  It  is

submitted  that  the  case  of  accused  is  squarely  covered  under  the  HPC

guidelines dated 04.05.2021 as he has no previous involvement; and he is in

JC since 25.05.2021. It is further submitted by Ld. LAC for the accused /

applicant  that  the  accused  /  applicant  was  granted  interim  bail  on

30.06.2020, thereafter, he surrendered himself accordingly on 11.03.2021,

hence, it is prayed that accused be released on bail. 

The  ld. APP has opposed the bail application on the merits of the

case, however, it is conceded that  the case of the  applicant /accused is

squarely covered under HPC guidelines dated 04.05.2021 and 11.05.2021.

Considering the fact that  accused is not previously involved in any

other  matter  and  is  in  JC since  11.03.2021 ,  since  his  case  is  squarely

covered  under  the  HPC  guidelines,  accordingly,  accused/applicant  is

admitted to interim bail for 90 days from the date of his release subject

to furnishing personal bond in the sum of Rs. 30,000/- to the satisfaction of

concerned Jail Superintendent.

It is clarified that the present order of interim bail is passed without

going into the merits of the case or otherwise but in view of exigency as



mentioned above.

                 Applicant/accused Anil Kumar  is admitted to bail  on

following conditions: 

1.          Applicant/ accused   shall download the ‘ ArogyaSetu App’  on his

mobile phone and  keep the ‘  location settings’ of his mobile phone in ‘

ON’ condition 24 hours. 

2.          Applicant/ accused shall not leave NCR during this period.   

3.        Applicant/accused shall keep his mobile on at all times;  

4.        Applicant/accused shall drop his location on the Google map so that

her location is available to the investigating officer and further directed

not  to  change  the  mobile  number  during  this  period   (as  per  new

guidelines  of  HPC  of  Hon’ble  High  Court  vide  minutes  dated

11.05.2021)…. 

5.        Applicant/accused shall mark his attendance telephonically  to the

investigating officer on every 7th day during the period he is on interim bail;

6.        Applicant/accused  shall  make  no  contact  with  the  prosecution

witnesses;  

7. That the accused / applicant shall not tamper with the evidence in any

manner and shall not try to influence the witnesses directly or indirectly ;

8.            Applicant/accused shall commit no offence whatsoever and in the

event of his being involved in any other case and lodging of FIR or DD

entry against his, the State shall bring the same to the notice of the Court

forthwith;   

9.             The interim bail does not entitle the applicant/accused to claim

bail/relief on merits of the case;  

10.         In case the report of IO will find contrary to the affidavit, the bail

of the applicant/accused is liable to be cancelled.   

11.       Applicant/accused shall follow all the protocols of the Government

during the current scenario.  

12.  Applicant/accused is directed not to threat the complainant/witnesses in

any manner and shall not come in the vicinity of the complainant/witnesses.

13. That he shall surrender himself after expiry of interim bail. 



 
Application is disposed off accordingly.  
 
Copy of this order be sent to Jail Superintendent.             

         Let the digitally signed scanned order be uploaded as per rules.  

            

 (VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Ram Bhajan
FIR No. 172/19
PS Shahbad Dairy 
U/s. 302/201/34 IPC 

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. R.L. Saini, Ld. LAC for the accused / applicant.

IO is present.

                    It is submitted by the Ld. Special PP for the State that vide

order dated 25.05.2021, accused /  applicant  was granted bail,  hence,  the

application is not maintainable.

                      In view of the above submissions, application stands

dismissed as not maintainable

                        Application disposed off accordingly.        

         Let the digitally signed scanned order be uploaded as per rules.  
             

  

 (VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Vimal Kumar
FIR No. 159/19
PS Shahbad Dairy
U/s. 498A/304B IPC 

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. R.L. Saini, Ld. LAC for the accused / applicant.

IO is present.

The interim bail  is  sought in terms of HPC guidelines.  It  is

submitted  that  the  case  of  accused  is  squarely  covered  under  the  HPC

guidelines dated 04.05.2021 as he has no previous involvement. It is further

submitted  by  Ld.  LAC  for  the  accused  /  applicant  that  the  accused  /

applicant was granted interim bail on 26.06.2020, thereafter, he surrendered

himself  accordingly  on  25.03.2021,  hence,  it  is  prayed  that  accused  be

released on bail. 

The  ld. APP has opposed the bail application on the merits of the

case, however, it is conceded that  the case of the  applicant /accused is

squarely covered under HPC guidelines dated 04.05.2021 and 11.05.2021.

Considering the fact that  accused is not previously involved in any

other  matter  and  is  in  JC  since  25.03.2021,  since  his  case  is  squarely

covered  under  the  HPC  guidelines,  accordingly,  accused/applicant  is

admitted to interim bail for 90 days from the date of his release subject

to furnishing personal bond in the sum of Rs. 30,000/- to the satisfaction of

concerned Jail Superintendent.

It is clarified that the present order of interim bail is passed without

going into the merits of the case or otherwise but in view of exigency as

mentioned above.



                 Applicant/accused Vimal Kumar is admitted to bail  on

following conditions: 

1.          Applicant/ accused   shall download the ‘ ArogyaSetu App’  on his

mobile phone and  keep the ‘  location settings’ of his mobile phone in ‘

ON’ condition 24 hours. 

2.          Applicant/ accused shall not leave NCR during this period.   

3.        Applicant/accused shall keep his mobile on at all times;  

4.        Applicant/accused shall drop his location on the Google map so that

her location is available to the investigating officer and further directed

not  to  change  the  mobile  number  during  this  period   (as  per  new

guidelines  of  HPC  of  Hon’ble  High  Court  vide  minutes  dated

11.05.2021)…. 

5.        Applicant/accused shall mark his attendance telephonically  to the

investigating officer on every 7th day during the period he is on interim bail;

6.        Applicant/accused  shall  make  no  contact  with  the  prosecution

witnesses;  

7. That the accused / applicant shall not tamper with the evidence in any

manner and shall not try to influence the witnesses directly or indirectly ;

8.            Applicant/accused shall commit no offence whatsoever and in the

event of his being involved in any other case and lodging of FIR or DD

entry against his, the State shall bring the same to the notice of the Court

forthwith;   

9.             The interim bail does not entitle the applicant/accused to claim

bail/relief on merits of the case;  

10.         In case the report of IO will find contrary to the affidavit, the bail

of the applicant/accused is liable to be cancelled.   

11.       Applicant/accused shall follow all the protocols of the Government

during the current scenario.  

12.  Applicant/accused is directed not to threat the complainant/witnesses in

any manner and shall not come in the vicinity of the complainant/witnesses.

13. That he shall surrender himself after expiry of interim bail. 



 
Application is disposed off accordingly.  
 
Copy of this order be sent to Jail Superintendent.             

         Let the digitally signed scanned order be uploaded as per rules.  
                                                     (VANDANA)

VACATION JUDGE
ASJ-05 (POCSO) (North)

Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Tamir Malik 
FIR No. 48/20
PS Jahangir Puri
U/s. 457/380 IPC 

27.05.2021

This  is  an  application for  grant  of  interim bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh.  Deepak  Kumar  Tiwari,  Ld.  Counsel  for  the  accused  /

applicant.

It is submitted by Ld. Counsel for the accused / applicant that

though the  accused /  applicant  has  involved in  13 matters,  but,  he  was

granted bail in all matters except the present matter, hence, he is covered

under  the  guidelines  of  HPC.  However,  Ld.  Counsel  for  the  accused  /

applicant submitted that during the pandemic of covid-19 situation, he is

unable  to  file  the  orders  regarding  the  bail,  which  were  granted  to  the

accused / applicant, hence, he requests that the concerned IO be directed to

furnish the bail orders which were granted by the different concerned courts

to the accused / applicant.

                      At request of the Ld. Counsel for the accused / applicant, the

IO is directed to file the fresh report mentioning the status of the accused /

applicant in all the other matters as to whether he is on bail or not. 

                Detail reply be also called from the Jail Superintendent concerned

to clarify the status of the accused / applicant whether he is on bail in all the

matters or not except the present matter.

                       Put up for 01.06.2021.

Copy of this order be sent to Jail Superintendent.             

         Let the digitally signed scanned order be uploaded as per rules.  



            

 (VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Pawan
FIR No. 118/21
PS Jahangir Puri
U/s. 307/109/34 IPC and 25/27/54 Arms Act  

27.05.2021

This  is  an  application  for  grant  of  regular  bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Sh. S.P. Sharma, Ld. Counsel for the accused / applicant.

                    It is submitted by Ld. Counsel for the accused / applicant that

he wants to withdraw the present bail application with liberty to file afresh. 

                    Heard.

                    In view of the submission of Ld. Counsel for the accused /

applicant, the present bail application is hereby dismissed as withdrawn. 

         Let the digitally signed scanned order be uploaded as per rules.  

            

 (VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Yuvraj Singh Chauhan
FIR No. 57/21
PS Adarsh Nagar 
U/s.  376 IPC 

27.05.2021

This  is  an  application  for  grant  of  regular  bail  moved on behalf  of  the

accused / applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Ms. Rakhi Sharma, advocate from DCW.

Victim is not present. 

Sh. Prashant Diwan, Ld. Counsel for the accused / applicant.

Notice  be  issued  to  the  IO  to  file  reply  to  the  above  said

application with direction to ensure the presence of the victim through VC

and  Trial  Court  Record  be  also  called  on  next  date  of  hearing  i.e.

31.05.2021.

                    Let notice be issued to the jail superintendent concerned for

filing report regarding the custody period of the accused / applicant for next

date of hearing i.e. 31.05.2021.

Copy of this order be sent to Jail Superintendent.             

         Let the digitally signed scanned order be uploaded as per rules.     
 (VANDANA)

VACATION JUDGE
ASJ-05 (POCSO) (North)

Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Juber Alam
FIR No. 233/21
PS Jahangir Puri
U/s. 75/19 JJ Act , 3/14 Child Labour Prohibition and Regular Act , 307 IPC
and 16/17/18 Bonded Labour System Abolition Act and 370 IPC

27.05.2021

This  is  an  application  for  rectification  in  the  order  dated  24.05.2021

wherein, section under section 307 IPC was wrongly mentioned instead of

section 370 IPC, moved on behalf of the accused / applicant through his Ld.

Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Ld. Counsel for the accused / applicant.

IO SI Pradeep Kumar is present.

Reply to the bail application received.

                    It is submitted by Ld. Counsel for the accused / applicant that

bail of  the accused / applicant was dismissed vide order dated 24.05.2021

under section 75/19 JJ Act ,  3/14 Child Labour Prohibition and Regular

Act  ,  16/17/18  Bonded  Labour  System  Abolition  Act  including  under

section 370 IPC, but, the section was wrongly mentioned as 307 IPC. Copy

of the order furnished.

                     Considering the submission and the report of the IO, the said

fact is found to be correct, accordingly application stands allowed.

                  The present order be considered as part and parcel of the order

dated 24.05.2021.

                   Copy of the order be sent to the Ld. Counsel for the accused /

applicant through whats app or mail.

                     Application disposed off accordingly.            

         Let the digitally signed scanned order be uploaded as per rules.  



 (VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021



HEARING THROUGH VIDEO CONFERENCING 

State Vs. Mohd. Aziz @ Ajeet 
FIR No. 400/21
PS Jahangir Puri
U/s. 323/324/326/307/34 IPC

27.05.2021

This is an application for grant of regular moved on behalf of the accused /

applicant through his Ld. Defence counsel.

Present:    Dr. Raj Rani, Ld. Special PP for the State.

Ld. Counsel for the accused / applicant.

It is submitted by Ld. Counsel for the accused / applicant that

he wants to withdraw the present bail application.

Heard.

In view of the submission of Ld. Counsel  for the accused /

applicant,  the  present  bail  application  is  hereby  stands

dismissed as withdrawn.

                     Application disposed off accordingly.            

                    Let the digitally signed scanned order be uploaded as per
rules.  

 (VANDANA)
VACATION JUDGE

ASJ-05 (POCSO) (North)
Rohini Courts: Delhi/27.05.2021
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